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MR. SPEAKER: You have not given
notice.  You must give notice.
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MR. SPEAKER. Copy will be
placed. Matiers under Rule 377, Shn
Kanwar Lal Gupta.
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MR, SPEAKER: The General Pur-
poses Committee have gone intg it.
No fu:ther recording please,

(Interruptions)**

That matter was brought up. The
General Purposes Committee went
into the matter and they said it is not
possible always.
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MR. SPEAKER: No further record-
ing please, Only matters under Rule
317. Nothing else will go on record.

(Interruptions)**

12,45 hrs.
MATTERS UNDER RULE 377

{i) REPORTED COPYING IN EXAMINA-
TIONs OF MEERUT UNIVERSITY AND
OTHER PLACES,

~—

MARCH 19, 1979
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): Mr. Speaker, Sir, 1
rise to make a statement under Rule
377 on the following matter of urgent
public importance.

Thut copying in the examinations of
Meerut University in some parts of
Western U.P. has been going on, on a
massive scale, Answers are being
coyied verbalim from the text books
and handy guides. Those unfamihar
with the contents of the books bring
their friends to locate the answer or
higher competent people to do the job
{or them in the cxamnation hatl. Even
the law students have been engaging
qualified advocates to wrile their
papers. The only sufferers are the
pirl students. The invigiiators are
threatened with dire consequences and
are shown daggers ete. Consequently,
they cannot ston this unfair practice.

Even the semior Superintendent of
Lxaminations of some colleges of
Meerul have addressed letters to the
Vice-Chancellor, Mecrut University in
which they say that even after their
best efforts they were unable to
conduct the examinations fairly ac-
cording to the University rules.
Unfair means were being  used
openly en masse by open declarations
by some students that the candidates
should copy fearlessly. They have
further stated that they were com-
pletely helpless and are frightened
as a result of threats and ihat scrious
consequences are bound tp follow if
no action is taken against any
student, They requested the Vice-
Chancellor to take some serious action
to meet the situation Many other
communications have been sent by
about 50 invigilators showing their
helplessness in the matter. The leading
national dailies have reported exten-
sively over this issue, but no effective
steps have been taken so far. Un-
fortunately, the Vice-Chancellor of
Meerut Universily has called it a
minor incident. According to him,
this is all exaggeration, In 13 eolleges,
the examinations have been cancelled
—now I am told that all the examina-
tions have been cancelled—and these
will be held later on.

**Not rec;a;'ded.
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This is the most serious matter
which deserves government’s attention.
This is not an isolated case of Meerut
University alone. Even in Bihar and
other places, mass copying has become
a routine affair. Unfortunately, the
Government has not taken any strin-
gent measureg so far. If the present
state of affairs continues, I am afraid,
the time will not be far when the
student who does not cheat is the ex-
ception. Consequently, the academic
standards and values will suffer and
general erosion all over the country as
students defiance of authority have
broken all precedents. 1 have come to
know that the Chairmap of the Uni-
versity Grants Commission has also
sought a report from the Vice-Chance-
llor and informed him to set the things
right, otherwise the grant will be
stopped. I demand that the whole set
of examinations should be cancelled
and it should be conducted again. A
thorough cnquirv should be made by
an ndependent authorily into  the
whole issue and responsibility sl u'd
be fixed. The help of the police should
also be taken whenever it is necessary.

In the end, I urge upon the Minister
of Education to issue a detailed state-
ment over this issue suggesting the
remedial measures laken hy the Gov-
ernment to solve this serious problem,

(ii) Lockout N THE Buarar ELkCcTRO-
N1cs LIMITED, GHAZIAEAD,
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): The BEL manage-
ment had several di.cussions with the
Unions 1. which then representatives
Were requested not to resori to an agi-
tational approach 1o press for un-
reasonuble demands.  The muanasge-
ment was forced on March 8, 1479 to
declarc a lock-out due to rontinuous
intimidation, go slow and other cour-
cive mcthods adopted by the work-
men to press therr demand for City
Compensatory Allowance, in violation
of the terms of the settlement regard-
ing wages and allowances already in
force The Unions had themselves
opted for the payment of DA at local
price index and entered into a settle-
ment to the effect on April 12, 1978
and 21st October, 1978, These settle-
menis are valid til! June, 1981 and
stipulate that till their operation, no
fresh demand involving any Rnancial
implirations can be made. The de-
mand for CCA thus becomes suo motu
illegal,

No doubt, BEL is an indispensable
production unit for the vital require-
ments of the country’s defence ger-
vices. I hope and trust that the Jock-
out will be for a very limited period,
and 1 am looking forward with eager-
ness when conditions will permit the
BEL management to lift the lock-out
and resume normal routine. However,
this would only be possible if the



